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MINISTRY OF CORPORATE AFFAIRS 

NOTIFICATION

New Delhi, ihe 23rd March. 20I6

G.S.R. 337(E).—In exercise of the powers conferred by sub-scction (I) of section 22C of the 
Chartered Accountants Act. 1949, the Central Government hereby makes the following amendments in the 
Appellate Authonty (Allowances payable to. and other terms and conditions of service of Chairperson and 
members and the manner of meeting expenditure of the Authority) Rules. 2(X)6. namely :•

I Short Title and Commencement — (I) These rules may be called Ihe zYppellatc Authority
(Allowances payable to. and other terms and conditions of service of Chairperson and members and die 
manner ol meeting expenditure of the Authority) Amendment Rules. 2016

(2) They shall cotnc into force on the date of their publication in the Official Gazette.

2. In the Appellate Authonty (Allowances payable to. and other terms and conditions of service 
of Chairperson and members and the manner of meeting expenditure of the Authonty) Rules, 2006. for rule 3, 
the fallowing rule sliall be substituted, namcly;-

"3. Allowances. ■ The Chairperson and the Members of the Authonty shall be paid the 
following amount for euch day of sitting, namely: -

Chairperson - Rupees Ten Thousand.

Member - Rupees Eight Thousand

|F. No. 12/15/2007-PI Vol-III| 

MANOJ KUMAR. Jt. Secy.

Note: - The principal rules was published in the Gazette of India. Extraordinary. Part-ll. Section 3. 
Sub-section (i) vide number G.S.R 711(E). dated the 17* November. 2006 and subsequently amended vide 
number G.S.R. 477(E). dated the 17" June. 2011.
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